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By Hon'ble Mr. S, Das Qupta _AM

This Review application has been filed
3 ceeking recall of the orcer datead 20,111,1996 passed
% by @ bench of thisTrihunal_dismiSSing the contempt

petition no.71/96 with certain observations.

| 2, : The contemtp petition arose out of the

A .‘- g : order dated 31,8, 11993 b.y which a bench of this Tribunal

had allovwed O M. 1200/93 in which direction Was given

i | to the respondents to give m:.mmumsalzi:'xof class IV

'_‘f : : emp | oyee from the time when full tlmeﬂwas taken-ﬁnher.

The contempt applic-tion was filed alleging non=comp 11a10

of the order of the Tribunal, From t he nleadincs in

11 & t he contempt anpli cation, it appearﬁ that while the
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. respondents stated that the applicant was initially
~engaged on full time basis wee.f. 1.10.1989, the
applicant claims that she was so engaged with effect

> from 1.4.1984. It also appears that the a pplicant had ‘if
actually been paid wages as a full time worker since #a
1.10.,1989, After noting from the order of the Tribunal |
giving rise to the contempt application that admittedly

on the request of the applicant, respondents sanctioned

full time work in their office since 1.10.1989,whereas
the applicant had actually worked with effect from
1.3.1984 as a part time contingency paid Sweepress, the
contempt application was dismissed as the bench was

satisfied that the Tribunal's order had been substan-

-

% tially bzen complied with. The bench, however, observed
~that the list annexed to the 0.A. would tend to indicate
that the applicant was among 64 oerson, who were appoin-
ted on various dates as Sweeper and as it is the con-
* tention of the c ounsel for the applicant that all 64
perons including the applicant were on the same footing )
and remaining 63 were given minimum scale of pay right
from the begining, respondents would be expected to
examined this matter and in case such contention is
found to be correct, it would be only fair to redress

the applicant's grievance.

3. In the Review a.plication facts already
covered in various orders have been traversed again. *t
has been contended that therespondents have failed to
comply with the Tribunal's order by not paying regular
salary to the applicant w.e.f. 1l.1.1984.

4, A contempt application has a limited
purpose. It is only to punish the persons, who wilfully

mgi; or deliberately violate the order of a court. From
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g R 2y of the Tribufaa'ls.!s order, There is no scon e of
L e ~ readjudicating the entire matter within %‘%ﬁ
S P - Fas! .f‘ﬁ AL
oY MU ~campus of a contempt application. B
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Al Inview of the foregoing, we find no
% ; ', _ e reaSOn t'ﬂ recd ll the Drder alrea dy passed. ReVibEW % {
e - ; | c |
't”.'.n- > i . . . ¢ f
i:. ,:-*_‘ application is accurdlngly_ dismissed,
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